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ORIGINAL APPLICATION NO.408 OF 2016 

In the matter of S 

1. nt. Gondri Debi win Late Kirtofl, 

Cx—Gangman under s(p.way)/UOL, 

E.Rly. AssansOl Division, AssanSOl, 

-I 	e2444Yt4 
713301 (Residing at Andal $ Viii — 

Bhaiuwa(OarWaY) $ p.o. Jagadishpur, 

Dist 	Deoghar, 3harkh3nd, pin 815353. 

2. Sri 3ag3di9h MonØal sofl of Late Kirton 

unemployed youth, residing at Andal., 

Viii— Bhalwa(Daruay), P.O. 3agadi9hplit t  

Oist— Oeoghar, Jbarkhafld 81S353. 

Applicants. 

i. union of India, Service throuh the 

General Manager, C. Riy. Fairlei Place 

Kolkata 700001. 

The Divisional Railway Manager, 

E.  Aly. Aesansol. pin- 713301 

The Sr. oivisional Personnel Officer, 

Eastern Railway, Assansol - 713301. 

.Respondents. 
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I 
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O.A.No.350/00408/2016 
	 Date of order: 23.03.2017 

M.A. No. 350/00144/2016 

Coram Hon'ble Mr. A.K. Patnaik, Judicial Member 

For the applicant 	: Mr. J.R. Das, counsel 

For the respondents Mr. S.K. Das, counsel 

0 R D E R(ORAL) 

The applicant has filed this O.A. under Section 19 of the Administrative 

Tribunals Act, 1985 seeking compassionate appointment in favour of Sri Jagadish 

Mondal, the applicant No.2 in this O.A. 

2. 	Shorn of the unnecessary details, the sum and substance of the O.A. is that 

the husband of applicant No.1 and father of the applicant N0.2 who was working 

as ex-Gangman under the Eastern Railway, died on 14.02.2000 leaving behind his 

widow and the son i.e. the applicant No.1 and applicant No.2 respectively, in 

financial hardship. On 13.12.2005 the respondent authorities issued a letter to 

applicant No.1 wherein it was stated that her husband was removed from service 

vide notice dated 08.03.2000 as a disciplinary measure. No disciplinary 

proceeding was ever conducted by the Department. 

3. 	In this O.A. the applicants have prayed for the following reliefs:- 

"8(i) An order directing upon the respondents to consider the Demand of 

Justice made by the Ld. Advocate dt. 3.11.2009 and 10.11.2014 in respect 

of Compassionate appointment in favour of the applicant no. 2 as per rule. 

(U) 	An order directing the respondents to cancel1  resc(nd, wdce oc 
set aside the purported memo dt. 8.3.2000 after death of employee and 

which was received by the applicant no. 1 on 13.12.05. 

(iii) 	
To pass an appropriate order directing the respondents to submit all 

relevant records of the case before the Hon'b;e Tribunal for conscionable 
justice. 
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(iv) 	Any other order or further order/orders as to this Hon'ble Tribunal 

may deem fit and proper". 

4. 	The applicant has also filed M.A.No.350/00144/2016 for condonation of 

delay. 

S. 	I have heard Mr. J.R. Das, Id. counsel for the applicants and Mr. S.K. Das, Id. 

counsel for the respondents. The M.A. is allowed. 

Ld. counsel Mr. J.R. Das appearing on behalf of the applicants submitted 

that a direction may be given to the respondents to consider the case of the 

applicants as per rules and regulations governing the field within a stipulated 

period. 

I find that the maintainability of this O.A. is hit by Section 20 of the 

Administrative Tribunals Act, 1985 as the applicants have not ventilated their 

grievance by filing representation before the respondent authorities. 

Mr. J.R. Das, Id. counsel for the respondents submitted that the applicants 

may be permitted to withdraw this O.A. with liberty to approach the appropriate 

authority ventilating their grievances by filing representation; 

I have considered the facts and circumstances of the matter. Taking into 

account the submission made by Id. counsel for the applicants, the O.A. is 

disposed of as 'withdrawn'. Liberty is granted to the applicants to file appropriate 

representation to the competent authority i.e. Respondent No.2 and 3 ventilating 

their grievances within a period of four weeks from today. If such representation 

is preferred by the applicants within a period of four weeks, the Respondent No.2 

or Respondent No.3 shall consider and decide the same by passing a well 

reasoned order as per rules and regulations governing the field and intimate the 

result to the applicant within a period of two months from the date of receipt of 
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such representation. After such consideration, if the applicants are found to be 

entitled to the benefits, then expeditious steps may be taken by the respondents 

to grant the same within a further period of 3 months from the date of taking 

d ecisio ii. 

10. 	
It is made clear that I have not gone into the merits of the case and all the 

points shall remain open for consideration by the respondent authorities as per 

rules and guidelines governing the field. 

ii. 	with the above observations the O.A. is disposed of as 'withdrawn.' No 

order as to cost. 	The applicant may annex a copy 	of this order alongwith the 

representation. 

(A.K. Patnaik) 

Judicial Member 
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